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IN THE GENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

i
Regn.Nb.R% 195/91 in .~ . .Date of depision;b"”"(?l"
. OA 337/% R T
Shri Kaiam(:hénd Sharmév - - ;.“mﬁéiicant/
S e L, L e e Petitioner
Vs,
Lt. uovornor, Delh1 & Another | ""... BeSpondents
For the Petltloner | T o ”%'...None .
' For thé Respondents ‘1; C ".)mNone
e d s "~'.: cErtE ol R TTAAAR LA et ey .
- CORAM: o ,’ LA I SN I LA R S

THE HON'BLE' MR+ PiK. RARTHA,’ VICEGHAL RMAN(J)
THE HON'BLE MR. B.N. DHOUNDIYAL, ADMINISTRATIVE MEMBER

1. whether Reporters of local papers may be allowed to
\ see the Judgnent? \
2. . To be referred to the Reporters or not? %

ooty

(of the Bench deliVéred by Hon'ble Mr.s P.Ke Kartha,

 Vice Chairman(J))

The petitioner is the original applicant in OA 337/%0°

which was disposed of by judgment dated 10.10.199l. The

petitioner who wa§ ﬁorking as Supervisor, Physical Education:

had claiﬁed.that he was éhtitled to continue in service till he
‘attained thé ége of 60 years. After going through the records
and heériﬁg both pa:ties, the;application was disposed of wi#h
the ordérs and directions mentioned in péré 19 of the judgmehtt
2. we dO'not see any error of_léw appareht on thé face of

the judgment. The petltloner has also. not brough out any new

facts warranting @ review of the judgmente The petltlon
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is, therefore, dismissed.,
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(B.N, DHOUNCIYAL) ‘ (P.X. KARTw‘xz
MEMBER (A) ‘ VIGE GHAIRMAN(J)
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